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No. 1805 (2)/XVII-V-1- 1(KA)39-1995 
Dated Lucknow, September 14, 1995 

I pursuance of the provisions of clause (3) of Article 348 of the Constitution of ludit, the 

Governor is pleased to order the publication of the following English translation of the 

Uttar Pradesh Chal Chitra (Viniyaman) (Sunshodhan) Adhiniyam, 1995 (Uttar Pradesh 

Adhiniyam Sankhy) 32 of 1995) as passad by the Uttar Pradesh Legislature and asscnted 

to by rhe Governor on September 13,1995 

THE UTTAR PRADESH CINEMAS (REGULATION) (AMIND- 
MENT) ACT, 1995 

(U. P. AcT no 32 0F 1935) 

[Aa pussed by the Uttar Pradosh Logislature] 

AN 

. ACT 
further to amend the Uttar Pradesh Cinemas (Regulation) Act, 
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I 18 HEREBY enacted in the Forty-sixth Year of the Republie of inctin o follows ; 

3 
et e em—— 

1. (1) "This Act may be called the Uttar Pradesh Cinemay (Regu- Short (s wad ety Amendineat) Aet, 1995, 
(2) It shall come into foree on such date, ag the State Govern- el ey, by atibention, appoint in this behalf, 

2. In section 2 of the Uttar Pradesh Cinemas (Regulation) Act, 065, heveinallor referred (o n the prineipul Act, vlnuses (@) und (aa) shull be re-numbered as clauses (aa) and (aaa) thereof respeetively and before clatse (aa) as so re-numbered the following clause shall be nsertod, namely 1 

“(a) ‘appellate authority’ means the State Government wlhen the appeal is preferred against an order of the Entortsinment P, Commisafones, Uttar Pradeth, and the Divisionul Commis- sioner when the appeal is preferred against an order of the District Magistrate ; " 
B, I ovectlion 65 of the prinelpal Act, fu sub-gection (), for the words “the State Government and the State Government” the words “the appellate authority and the appellate authority” shall be substituted. 
4. In section 6-A of the principal Act,— 

(a) in sub-section (1), after the words “rules made thereunder” the words “and may seize such films and video cassettes as are found being exhibited or kept in contravention thereof” shall be inserted ; 

(B after sub-section (4), the following sub-section shall pe tnserted, namely :— 

“(5) Every film or video casgette seized under cub-rec- tion (1) shall, as soon as may be, be produced before the court having jurisdiction which may make such order as it thinks fit for its proper custody. 
(6) Films and video cassoties reized under sub-section (1) shall be lable to confiseation by an order of the court hav. ing jurisdiction : 

Provided that no order of confiseation shall Le made until the expiration of one month from the date of seizure and without hearing any person who may claim any right thereto and considering the evidence, if any, which he produces in respect of his cloim.” X 

6. In section 7 of the principal Act— 
(@) in sub-section (1-A), in clause (b) for the words “State Government”  the  words “appellate  authority” shall be substituted ; v 

()" in sub-section (4) for the words “State Government” the - words “appellate authority” shall be substitutod ; '+ 
() in sub-section (5), for the words “State Government” the words “appellate authority” shall be substituted. 
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By order, 

N. K. NARANG, 

Prinikh Sachivi 
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